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REPORT OF THE JOINT COMMITTEE

ON  ESSENTIAL COMMODITIES
(AMENDMENT) BILL, 1998
SHRI ADHIK. SHIRODKAR

(Maharashtra): Sir, I lay on the table a copy of
the Report (in English and Hindi) of the Joint
Committee on the Bill further to amend the
Essential Commodities Act, 1955.
EVIDENCE TENDERED BEFORE THE
JOINT COMMITTEE ON ESSENTIAL
COMMODITIES (AMENDMENT) BILL,
1998

SHRI ADHIK SHIRODKAR: Sir, I lay
on the Table the record of the evi-
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dence tendered before the Joint Committee
on the Bill further to amend the Essential
Commodities Act, 1955.

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT LEGISLA-
TIVE AND OTHER BUSINESS

MR. CHAIRMAN: I have to inform
Members that the Business Advisory
Committee at its meeting held on Tuesday,
the 8th December, 1998, allotted time for
Government Legislative and other Business
as follows:—

Business Time Allotted
1. Consideration and passing of the Marriage Laws - 1 Hour
(Amendment) Bill, 1997.
2. Consideration and passing of the Railway Claims - - 1 Hour
Tribunal (Amendment) Bill, 1998, as passed by Lok
Sabha.
3. Statutory Resolution seeking disapproval of the™ (To be discussed to-,

Central Vigilance Commission Ordinance, 1998 (No. |gether)

15 of 1998) and the Central Vigilance Committee
(Amendment) Ordinance, 1998 (No. 18 of 1998).

Consideration and passing of the Central Vigilance

3 Hours

Commission Bill, 1998, after it has been passed by Lok

Sabha.

SPECIAL MENTIONS

Rising Violence against girlsin College
Campuses

SHRIMATI JAYANTHI NATARA-JAN
(Tamil Nadu): Sir, I rise to draw the attention
of the House to a very serious incident which
focusses attention on the rising violence
against girl students in college campuses all
over the country. The United Nations and the
whole world have been observing "Violence
Against Women" from 25th November till
10th December and they are focussing their
attention on the steps taken to remedy the
problem of rising crime against wo-

men and rising atrocities against women.
Today, violence against women is being used
even as a weapon of war. Ironically, on 3rd of
December, when the United Nations and all
other countries are observing this period as
"Violence Against Women", in Ambikapur, in
Madhya Pradesh a young college student, a
first-year student, Preeti Srivastava, who was
sitting on the side of the road along with her
friends, was brutally and savagely driven over
and murdered by four young hooligans in a
jeep. Of course, I congratulate the Chief
Minister of Madhya Pradesh for having taken
action. But the issue doesn't stop there. If you
look at
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the report of the UNICEF which was released
yesterday, you will find that education is one
of the fundamental human rights; and
particularly, education for the girl child is the
very foundation of a civilised and developed
society. In these circumstances, when we look
at the horrible incident concerning this girl,
Preeti Srivastava, we have to address
ourselves 10 three or four major issues. What
was the crime that this young girl had
committed? Was it a crime that she was born in
India as a girl? Was it a crime that she had
survived all the problems of drop-outs,
discrimination ~ against  girl  students,
discrimination against girls in every strata of
life, female infanticide and all that? Was it a
crime that she had aspired for higher education
and gone to college? Above all, was it a crime
that she had reprimanded these young boys
who drove over her handbag and harassed
her—what is known as eve-teasing? If all these
were crimes, she was murdered for these
crimes. If all these were crimes, I don't think.
We have a right to call ourselves a civilised
society.

A few months ago, an identical incident
happened in my State, in Chennai, in Tamil
Nadu, where a young college girl, Sarika
Shah, was driven over by four hoolligans, four
young men, in an auto-rickshaw.

would like to draw the attention of the
House to what is the position in Delhi. In
Delhi University, Jawaharlal Nehru University
and Jamia Millia University— all these are
premier Universities of the country—91.7%
of the women hosteliers, 88.2% of the women
non-hosteliers and 85.7% of the women resi-
dents, who were surveyed by the General
Group, talked of sexual harassment on the
University campus' roads. These women said
that they faced harassment on campus roads
every day; and, sometimes, many a time on a
single day. We have not forgotten what had
happened in Jawaharlal Nehru University
where, in Periyar Hostel, a girl was molested
by her fellow-students; and the bizarre gang-
rape of a retarded minor by the Universi-
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ty employees. Therefore, all over the country,
in insitution of higher learning, the girl
students are being targeted, victimised, abused,
molested and sexually harassed. This speaks
very ill of: our society. The problem which we
have to focus is; there is an undefined grey
area. Our criminal law is highly patriarchal in
nature. There is a very undefined grey area
between the crime of rape, i.e. section 375 of
the Indian Penal Code; and eve-teasing, i.e.
Section 509 of the Indian Penal Code. It is
within this grey area that most of these crimes
fall and the State is not able to take action,
proper punitive action, againsts the offenders
because of this grey area. Eve-teasing is
regarded as a juvenile prank. Sir, adequately
serious attention is not being given to eve-
teasing on campuses which has led many
parents to rethink on the whole question of
education for girls. Therefore, I would like to
draw the attention of this House to this very
serious problem which will put in jeopardy the
whole question of higher education for girls.

The literacy level for men in this country is
65 per cent and above, whereas for women it is
less than 33 per cent, if you take the all-India
figures into consideration. At the same time, at
the primary school level, we have 49 per cent
dropout of girl children by the fourth standard
and 68 per cent drop-out of girl children by
the eighth standard. As the secondary school
level, it is 34 per cent for girls, and for boys, it
is 65.5 per cent.

Beyond that, the 30 per cent or so-——who
pass the secondary school and go into higher
education, face this kind of problem. To put it
very specifically, there is a new breed of
young hooligans who come from wealthy
families, who drive around and terrorise these
girls. They think that it is symbol of power.
This girl was attacked because she dared to re-
primand them. These young boys drive around
in jeeps, auto-rickshaws and on motor-bikes
and terrorise the girl students. They think that
it is a symbol of
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manhood. This is a symbol of degeneration of
our society, desensitization of our values.

Therefore, it is very important for the
Government to take note of this. In Tamil
Nadu, we passed a new law by which a very
serious punishment is being given for eve-
teasing. Flying squads have been set up. Not
only woman constables, but also flying
squads of men, go and stand near the colleges,
especially at the time; when the girl students
come out. They immediately take action
against the offenders. The punishment is one
year rigorous imprisonment or a fine of Rs.
10,000. All these things are not enough. We
have to sensitise ourselves. We have to
understand the magnitude of the problem. We
have to define this issue because,
unfortunately, the judiciary has not taken
adequate note of this. The judgements which
were given in 1929 were very forward-
looking and very liberal judgements which
took the problems of women very seriously.

Now, unfortunately, the trend of judicial
decisions has been to suspect the character of
women. Even in Tamil Nadu, when this Bill
was being discussed, what many of the
learned MLAs had to say was, the girl
students should learn to dress modestly. We
have no two opinions on whether we should
dress modestly. Of course, the girl students
should learn to dress modestly. But this in no
way detracts from the solemn responsibility
of the State to protect the girl students and

the importance for men to behave in a
cultured way.

Therefore, I feel that we should take a very
serious note of this problem at an all-India
level because if it continues, none of our girl
students will be able to attend institutes of
higher learning.

Sir, the issue of difference between eve-
teasing and the crime of rape, the grey area,
in the Indian Penal Code—should be
addressed to. I call upon the Home Minister
to address this question and bring about some
suitable legislation which will have teeth. Sir,
I
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seek your indulgence. The Home Minister has
gone on record, speaking very strongly, that
for rape, there should be death penalty. We
welcome the strong attitude of the Home
Minister. I would like to bring to the notice of
the Home Minister one more issue. It is not
just a question of death penalty. Death penalty
alone is not the deterrent. It has been found
out by scientific studies that in an offence like
this, the certainty of punishment is far more
important than, death penalty. Unfortunately,
only 33 per cent of the offenders in rape cases
ever get convicted. So, if a man who rapes
somebody today is going to get punished only
ten years hence, then there is no way that it
will act as an effective deterrent. So, the
certainty of the punishment, pursuing the
conviction, finishing the legal remedy, the
legal proceedings, as quickly as possible, are
far more important than the actual question of
death penalty. So, these also should be taken
into consideration by the Government
because in cases of offences against women,
the victims are being victimised far more by
the remedy than by the problem itself, by the
long-winding rape trials. Therefore, 1 call
upon the Home Minister to focus upon this
issue immediately and to take all-India steps,
maybe, convene a meeting of the Home
Ministers of all the States so as to ensure that
girls who are studying in campuses get
protection, and they are allowed to pursue
their higher studies.

PROF. (SHRIMATI) BHARATI RAY
(West Bengal): Sir, I want to draw the
attention of the House to the rising atrocities
against women. Since I am at one with my
previous speaker, I will not repeat the
arguments made by her. I want to mention
that this sort of atrocities against women
will have two

adverse effects on society. Firstly, it will
stand in the way of women's education and,
secondly and more importantly, it will stand
in the way of women going out of doors.
People will start advocating that women be
again confined to their homes, if for no other
reason, at least for physical security.
Regarding the recent inci-
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dent that happened, the crushing of woman's
head by four young men, to describe the
incident as shocking is an understatement; to
demand justice sounds so heckneyed. The
particular area where it happened is not
important. My point is, it could happen in a
country called India and we, all Indians, must
hang our heads in shame that it happened in
our country. Why could it happen? Why is it
that such instances can happen? I will mention
three points very briefly. Number one, at the
back of our mind, we know that women arc
not social-equals; they arc inferior-beings and
their lives are cheap. A woman is a piece of
clay. Throw her away or throw her down—as
it happened in this particular case. Secondly,
people have started believing,—I am sorry to
say this—that with wealth and the right
connection you can get away with anything.
The process of law is so slow that it takes 10
to 20 years to complete a case, and by that
time people lose interest. I urge upon the
Government to see to it that processes of
justice and law—though it is a State subject—
be expedited. Thridly,—this is the central
point which I want to make today and alert the
House—a dangerous trend is there. When we
were young, we used to hear about murders
for gain or murders for rivalry. Now, we are
faced with a new development, namely,
murder for fun All those games like football,
cricket and volley -ball are losing their charm.
The trend is, new excitements must be sought,
new amusements must be found. Therefore,
turn to eve-teasing, harassing women or
crushing their heads. This is a dangerous trend
to our society, polity and culture. Sir, I want
to look beyond these stray incidents, to the
threat that is looming behind us. There is the
hunger for excitement—not by climbing
mountains, not by discovering new lands—
but amusements at the cost of others,
especially women. Sir, I don't have words to
articulate the deep anger and the deep resent-
ment that is boiling within us. Every word
seems to be inadequate. So, I will not say
anything more. I will only request the
Government, the Home Minister,

through you, to see to it that all cases of
atrocities against women are dealt with swiftly,
summarily and in an exemplary fashion.

TSI (HeT WS9T) : FUTIRT ST, ST

9 H Afgamsl § SR Sdied, AR iR
PR DI TS TSl © A1 g8 e fo1g o= &1
fawr 997 <11t 8 3iR faRiye) 99 o9 fop I "eA
Setfren weenatt # 81, S Aetfre wxemad 7 &,
ST S e areft Bkt € | 7ey uew § us U™
7er Jearerd § — i1 feardt arged e & —
AR # S g 4 iR o1 °dl € a8
geAfdaR® dl € 81,98 PRl B, I8 Bl U
AT AT U7 gaN & R IR AIRT <97 T ¥ T
2 1 U Pletol BT RT@T M Wit sfiaraa on
TE AU AR & 7T Betsl b UFTor § &7 & 11
ol T fEHA-dTaRT | HIoiE &) &l off | 39
Y $B 0 9 F 31y 3R S vge foftee
TR b HUR SIY TATS | 519 BT 7 faRe foar ar
faRYer BR= qTell BT & HUR S =ell &) 3R I
3 & & e e gy Ot = g gman o &
b &9 3R A @Y oft 9 & 7R <91 | R B0
P ggel ST A FRTAT o1 S BT & HWR R |
S ger &1 | I8 "eHT 9gd TR B SR s9d
IR 31§ g & 915 ART <9 e A1 Tan € |
I I U B 91 I8 © b g g & a1
WA Y9« IS e 81 & | Ui 86 &
g @ @ ff afe a'l w T8 ugEn
...(TEEF). ..

FAR WIS WIS (TR : I, 39
T H ST A1 S 81 & | ... (FaeH)....

&} <TEESh : S 92F © 9% Y9 9
QAT 1. (™). ..

PR RIS WIS : AR, Y3 A1 & b
39 TSl § IS o B IR B <771 8 E |
I XTSI AT ST 21 § |

This is very unfair. Wc won't allow

this. (Interruptions)

SHRIMATI JAYANTHI NATARAJAN: We

can also talk about Rajasthan. (Interruptions)
i} JTeES : UiE O O Bis Yo ugel el |
9 SAT B AIS Shg! §s, Gqd el
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d9 ®E| Ud °©C $ 9% g8l gfead ugel |
...(TEE)...

FARY RIS WIS : TP 3R T R
I & QT 319 STR SITeTQi | Aifep e &1
uiF BRI aeh TSI B SO AT g9 99
SR AT ORI & | ... (FIE)...

st dior g wem weEn) @i
HBIed, 39 g | XTSI o & BIf3reT &F
SIIEE | ...(FAIH)...

SHRI MD. SALIM (West Bengal): It is an
unfortunate thing. The Members of the House
have raised this issue. It is not to be
politicised. This is a social problem.
(Interruptions)

SHRIMATI KAMLA SINHA (Bihar):
This is very shameful. (Interruptions)

ft rEraett : {TIfT S, S 919 9 € 8k
S 7 § 99 9 3@ S .. (aeM)...
[Ty Sfl, Ui €S I a8l Plg Aol ugdl
.. (TAYT)... AR BT Tebrel FARTER
81 8l fba | ... (agr). ..

st qumEfy : TETSl @i, wi
...(TaE)...

FPARI WS T@US : R Bls 59
gedT I oI BRI o1 S9 B8 dlei
TE S | ... (TIIM)....

it ATl : Regpe e & | 519 agt
HTHAT 7T T, 99 9 &, §9 pe1 b I8 we
Teotae 8, T81 TR T8l 1T A1fRT | 9 it o
5 &9 SRl 991 & IR | BT A8 & | 31
i U e & I1d HY B ¥ 1 3= B By
3R 9 T B 10 P T | 3P fory gorree
S ot | ... (TFEH)..... MU g€ FHEAT E o
BT |

ft JrEeslt - wamfa Sff, § eEfa
fIeper el o R&T1 g | #9 9 | € Pel b
39 ORE B TSN YR < P oIy dHeid Bl
v 8t € 1 ...(au)... dfeT g9 S
TP PIAT AE 3R g8 HHAT FGT &
| S =Ry | gafay § 9 @ g |
...(FEET)....

SHRIMATI JAYANTHI NATRA-JAN:
This is not fair. They are trivialis-
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ing the issue. That is why women are
suffering. The BJP never understands the
problem. (Interruptions)

SHRI NILOTPAL BASU (West Bengal):
You cannot look beyond your nose.
(Interruptions)

o AUERy : TR R I PR E |
3 98 W< P! I &l H' W T |
...(TFE)....
it IrerEst : § ISR T8 A IET g,
RIS BT 49 81 1 &1 § | il THrarR
T3 H ST IR 9 TBIRG gs © a8 =
& I YRIR &1 @RI HRATS S 1M,
9% PIATS ol gs © | I8 9 FHER Al |
THTRIT AT E | ... (FAL)....

FARI WIS @IS : T4 ST T8
M S L (AT,

sit Ui : SRIU I ae A PE gh &
| 39 R g1 a1 P8 32 © | 3T gas] ad
H2Y | ...(TagH). .

ft Aiemre 9o : o 9 9T & S
BE & forg ® °¢ T | ... (FFEH)....
Kl g st st 32 oo Sann gy

L ML AL &5

oft wumfa : <Rav M R we 9@

HALC PINE T |

oft jreEratt : 3T H, § U BIct W 91
DE PR Ul I WHIE bRl § |
...(TAIM).... 3T J& B8 Bl oo & |
S oft TR 99§ G o © f g A
=l BT vy § | A 8 HIAT S A8l w)
HI9E & | A1 S e &= dredn § &
3R S+ UdT 71 81 d1 98 33 914 BT YT eIy
5 I AR arel @fh & T SABT T3
A ddy |1 § A7 8§ ? S uRAR &I
...(FEET)....

+ [ITransilleration in Arabic Script
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PR ARIST WITS : 37T A RIS AT
B DI BRAE ...

it wamfy : <Ray, 3 9@ g | =
TP HaTel I8 & b AT SRS B8 98 B |
IHP 1€, 37T ST Tt & HA! St & o €,
Y8 W P Folde ¢ Sl I8 HAl 3HBI
| & S | YA Y 1 FE € a8 Terd
DEIE |

SHRIMATI JAYANTHI NATARAJAN:
Sir, the Home Minister can reply.
(Interruptions) Please. (Interruptions)

PROF. (SHRIMATI) BHARATI RAY:
Please answer. (Interruptions)

SHRIMATI JAYANTHI NATARA-JAN:
We are requesting the Home Minister
(Interruptions) We know he is not bound to
answer. We are requesting out of our concern.
(Interruptions)-

MR. CHAIRMAN: Shrimati Jayaprada
Nahata, Please.

sielt STaveT ATEe (IR WRY)
[T T8Iey, § o Rae AR SHa) Sra=i
TCRTS B a1 4 AU AID] Fg DRl g
3R UE HeT aTed g b 78y Ue | il gedl
gdl €, I8 9gd foaos ard € 1 39 9w H
Afgerial @Y & & forg Tyon B S § oife
gy Rk Givor € I8 IR § | o F W g
AR F HUR JAVER P 910 B & ol
TP EHI Uh ST T S TSI STl € e
TRITYS 91 &1 <71 € < o et a1 781 € |
ST9 & SR DI &M B! 91 DR & A1 O T H
39 YBR & BTSY DI WaR < P & 3RIGR ¥,
B STIE 318 © | I8 9gd ol AINIq AWl © |
U TS 3ITST HEg Ul H §aTl &, el AMierlg
AT AT 3f1R ST gl ISR H 4T g o |
Afed s9% fow w15 ARIT Hew & Sern
AT 8 | B Hi-979 BT 9 9T I SHIG B B |
T Y SfigT ATl & GERT 99t & | 919 Yg
P T S Pierel AT SI1aT & AT SHP A9
B Ig IHIG A8l Bl & b a8 Bicel I &
AW qTOT Al i 8 IS 39 TBR Bl
AN ST H USRI B |
R, T Th U &Y e STt 61 91l Bl ATE G T
1feq | i el 1 H Afger srbel &N gH
FE g G ARy fF o gERT 9w
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s A8l € | 39T BH Uk axb ARl &l
IRIT I 39 TSB! & HRA B 91T PR
AT G TREG A FSD| IR ISP A1 IR
IO BT & | $P BT 37T ShT ST
el 81 8T & aUT UQTs A W) Jfehd o1 81 &
| T P AT ASATHT & | T8 W W 39 IWE
P TS U< T SHH ST AN Bl 0% T el
[T < ST ARy |

HAEIGY, 31 H 39 W ¥ 3R 8
HfReR ATEe | W) IR € b of8i )
39 IRE ®f gAY "¢ Al S9H il Uy oI
qreil &b Il STeg ¥ STog A& BRIATE! &I
STV |

il e Rt (Rw) « 9vmafa
AEICY, T8I IR ST faw Texmoi off 3 Sorm &,
H 30 BT IAW WEg B g | I8 98 &
FEaqU! fawg € | fegea ! feiTe gU va™
|1l B T IR R Afage # g forar € —

We are all equals irrespective of sex, religion
and culture.

e 1 TS 1 9 & b fegaar H
st ft AfRAY SR”™ TS B T | We are
second-class citizens. 9 BHIM ¥ dXg Eﬁ—c'
TP ST € | 99 ST g A1 599 a1 &1 &
& fegwar # fa=gait ot ammard) Q1 foree € oiR
fog dvpfa # = el o €, ofiRd &l adt
glaT € 3R g7 fRAifeT gdr o @1 ¥ | uw
ISR TRAT ZTgadl TRATE | 31T o AEER
# £ % g8t &1 T BT ATIA ASHI Bl
TREFE AT, F=TE AT | 31T & SRIIR | {4 T8
UG, I8 9gd guaqul a1 § | gl avE el
FAArGE, STarERdrd T8% A, Ue Uh
e, U U Bloiol § MY el T8, &R 518
& BT & | § fIER A ol € 1 R feR H
G gHH Pletol b JTER Ueb TS eh! & WIS - 3
TR Imafd &) A SHP IS B Al + AR a7 |
IE fUeel AT & 91 & | I8 FHEF] 8% OITE, 8
IER DI & | had U S8 Bl 8l & | BART
AT wet 51 IS E ? &H HEl S I & 2 37
¥ 3T 7 99§ WRATH 919 I8 81 V8T 8 P 6-
6,77, 8-8 AT B TTS[HAT P ST B of AT
g, X9 PR & T o F AR < © | 12-13 1 Bl
TSfhal & A1 W TEI BIRET ¥ ISST R o
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S &, Y $R & 3R ITh] AR f&ar Sian €
T PR IR T 2 FATH ARG & T JE 8
BT 2 | Al HI-TRAl & AR H A Il
Gex A1 SR ofl, e B R, &1 A 9 uar
&1, P8l Fell T ? FAT g3 ? o 9o 3750
JEIR ¥ B! BYaT I8! & & 3R fondt &l uanr
B A1 9a1Y | 98 dal 78 Rt 2 g H Bic 4 95
DI ABL HEl el AT ? 3 e Bl gAY
MY & fegI™ & B B 4 81 T & | I8
Igd Ul 91 © | 89 dieisoS 8IR8 © |
391 WRPIT DI Yol X2 & | B g1 b A1
et w2 €, ellgargse 81 % § 1 g gt we
call it a golbal village. B FERI B <STFAT B
Hrad & 2, O ad A W T I AR TRl &
iorar g 9Tl B W W2 T 1 R st &
FISTaT g1 911 ®I WG I § | §HDT had U
B BRI T8 € {6 98 AaRgerel #S 81 @ g 8iR
IR < A 89 STIE &R I8 &, o ga- &
91d TE €, 39 <9 A SR IR e € 1 A %
B | B T8I &, Yoipel FTISHE T8l & |10
PRI ATaH THR S & DI IR | HA F1
? ST HET Y BRI & 2 SIGI HEl a9
IR T I gl Faga A e dS@r g |
FAAGE # B=ha 1 38 o e g9 g
T o | fw o —

Why youth is not in revolt.”

g9 9gd amead genm gfvai W H
youth is not revolting. S7&I- HET because we
don’t have time.

gl 4 Bl 39 ke W YA g
ST gU {1 gapi Bl Te] < | 37T I Il
ST AN STl §Y S &, Feldd T8, Slerd & |
FIIfB T BRI & | HT 81§ | BF femr
2 Toifase @ WRefa, &9 fagel @ @
e € a1 aRvm @ar g 2 9t g § 1 H
M T8 #A St I8t 93 €, 9ga 8 HdeTehid
D & | AU BB b YU F Pl Bl 89 98
& BT | A DI, T &8 ST |
Justice delayed is justice denied. v Sikes
ff 7€ 81 f Siffes <91 # 59 €1 di9 oY eiR
o T8 el | oy vt & fafed ok 3w
DI S JERT 8, P! X DI e a R
EART 9IS STHRAT BN | 4TS |

494/RS/F—S-A
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SHRI S. VIDUTHALAI YIRUMBI (Tamil
Nadu): Mr. Chairman, Sir, I associate myself
with the sentiments expressed by our sisters
here. Now it has become an acute problein not
in one part of the country, but throughout the
country. HOW has it become acute? I feel the
culprits think that after having indulged in
such type of activities they can come out free by
spending money. This is their thinking
throughout the country. Apart from this, there
is cultural degradation of our people. We have
seen in yesterday's and today's newspapers
that even lesbianism is being justified in the
name of culture and other things. When it is
so, we should be very careful about it. I feel
that it is also a sort of terrorism. Sir, as far as
our State is concerned, what we have done is,
we have immediately passed an Ordinance.
This has been referred to by an hon. Member.
Several people related with this incident were
arrested. Following the Ordinance, an anti-
ragging Act was adopted in the Tamil Nadu
Assembly on the 27th of last month. In that we
have actually provided for stringent
punishment. Nobody can escape if he indulges
in such activities in our State. What I feel is,
such an Act should be adopted in every State.
The Home .Ministry can collect the informa-
tion from all the States and then they can call
a meeting of all the party leaders. They must
find a way out. After collecting the information
and ideas from all the parties,, they can take
action. They will also know the reasons.

I forgot to tell you another important thing,
a year back, a judgment was passed. I know, I
should not discuss about the judges who
delivered that judgment but, at the same time,
this august House is entitled to discuss about
the judgment delivered by them. In a case, a
rapist belonged to an upper caste. They said
that if he belonged to the upper caste, he would
not have raped the girl at all. This was the'
judgment given by the High Court. They said,
the rapist belonged to some so-called high
caste and that is why he would not have raped
the girl belong-
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ing to a lower caste. If this is the type of
judgment we receive from a High Court, then
we -can imagine how the people would come
out from this. Therefore, I feel that this should
be taken up with all seriousness. It is not a
party issue or it is not an issue belonging to
any particular State. The issue concerns the
fifty per cent of the population in our sub-
continent. Therefore, I feel, it should be taken
with much seriousness. Proper action should
be taken after getting the ideas, information
and particulars from all the party leaders.

With these words, I conclude.

Thank you.

sl dion @t : @y 9eiey, §
ST FHeRToE & fa9y Soeld | 319+ 3!
Jdg PR gY g Pel =gl fb afe a8 ifa
sfrareaa freT WY X8 Il 1 o= 929 | fh 99
TIGad T HRAT AT IT I IR TIRE H A
DI IR B, I TSI Badl b § F9 PN 8-
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SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, I endorse the views expressed by
my colleagues. Sir, it is not only a question of
women being victimised or women being
terrorised. That is, of course, true. Sir, there is
another aspect of the picture. It only reflects
the decay and decadence, lack of values and a
situation of Uttar anarchy in the society. Let us
not assume that victimisation of women is the
only aspect. The other aspect is the things that
are happening on the campus with regard to our
young girls which reflect the moral
degradation. That is taking place not only with
regard to girls on the campus but it is an all-
round phenomenon and indicates an alarming
situation in the country. Sir, another point is
also very important. A new section is
developing in different cities which is known
as the neo-rich section. These people are
moving in Toyotas, and on motorcycles with
their pockets full of hundred-rupee notes. These
people, these youngsters, are mad for
adventure. Their parents do not take care of
them.. These parents go to the midnight parties
and live a high life. Their children are left to
rot. This is also an expression of that. You
kindly look into the sociological and socio-
economic background of the families of those
youngsters who are indulging in these
atrocities. Therefore, I request the hon. Home
Minister to kindly declare as to what their
programme is to tackle this lawlessness in the
universities. Sir, this also speaks of the growing
lawlessness and disorder in the universities ....
(Interruptions)...

SHRI SAGH PRIYA GAUTAM (Uttar
Pradesh): Sir, we are talking about atrocities
on women... (Interruptions)...
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I am coming to that. I am not going to say
anything about the Aligarh University. Sir,
what I am saying is that there is a serious
disorder in different universities. It is not only
in one university. Therefore, the Government
must take care of this problem. They must take
care of this problem in coordination with the
authorities of the universities, colleges and
other institutions. There canot be a single-point
programme. There must be an all
comprehensive programme. I want the hon.
Minister of Home Affairs to declare as to what
they are going to do with regard to this
growing menace.
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SHRIMATI SHABANA AZMI

(Nominated): Sir, I rise to associate myself
with the extremely important issue raised by
Smt. Jayanthi Natarajan. Sir, violence against
women is on the increase because it has the
tacit approval of the society. It is a way of
excercising power over her so that she
remains confined to the domestic space and
the role assigned to her as a housekeeper. It is
because women wish to change this situation,
they are demanding, they are negotiating
more space for themselves and because they
are becoming more visible. If you look at
what women movements have achieved over
the years; if you look at the women's
conferences right from Nairobi to Beijing,
you will realise that women have been
successful in negotiating more space for
themselves and in saying that we wish to be
included in the global dialogue that is taking
place; whether it is in the sphere of politics,
whether it is in the sphere of development, or,
whether it is in the sphere of arts. As they are
becoming more visible; the patriarchy stands
threatened. Increasingly, more and more
attempts are made to see that she does not
step out of line. That way, the upholders of
morality are going to decide

how we should protect the women. Is a
woman not good enough to think for herself.

Sir, I agree with my colleagues that if
attempts to confine women are not resisted, it
will result in the girl students being pulled out
of educational institutions by their parents
who are anxious for their daughters' safety.
Sir, through you, I wish to draw the attention
of the House to the fact that this matter should
be given all the seriousness that it deserves so
that we recognise the dangerous signals. We
recognise that behind this attempt to beat the
women into a mould
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that is decided by a patriarchial order, the very
basis, the very fabric of our country that we
are so proud of, stands threatened. We have to
recognise that what we are dealing with here
is, changing the mind-set — the mind-set that
recognises women and accepts them to be
intrinsically inferior to men. It is a pity that in
our society, in spite of the fact that women
have taken so many strides, in spite of the fact
that women have achieved so much, we still
meet with a situation where the birth of a
daughter is greeted with tears and the birth of
a boy is greeted with ladoos. It is this mind-set
that we have to change. I would urge upon
this House to give it the due attention that it
deserves. Here, I would like say with some
disapointment that when this very urgent issue
was raised by Smt. Jayanthi Natarajan and Mrs.
Bharati Ray, and when they were talking
about it, even in this House, there was a
feeling, 'Oh, this is some women's matter and
women are talking about it.

SOME HON. MEMBERS: No, No.

SMT. SHABANA AZMI: Meanwhile, we
could stand wup and say over
here....(interruption). 1 am sorry, Sir, but that
was definitely an impression created and I
would say that this matter is
not...(Interruptions). This matter is not just a
women's issue, this matter is for all members of
the civilized society. Thank you very much.

SHRI R. MARGABANDU (Tamil Nadu):
Sir, there were two incidents which happened
in Tamil Nadu. One girl was travelling in a
train. A boy chased her and tried to snatch her
bag. There were a lot of persons sitting in that
train, but nobody came forward to help the girl
or was daring enough to ask that boy as to why
he was chasing the girl. Ultimate-Jy, the boy
threw the girl from the train and she died.

There was another incident. Because of eve-
teasing, the girl committed suicide. These are
the two instances which made the Tamil Nadu
Government pass that Bill.

My respectful submission is that mere passing
of an Act is not sufficient. My point is, which
girl will come before the Police to submit her
complaint. If the Act is there, then the
complaint has to be initiated. Which girl will
go to the Police Station to file her complaint
and which girl will go to the court and give
evidence in regard to eve-teasing where she is
likely to be humiliated? So, mere passing

of the Act is not sufficient. As a matter of fact
when the suicide took place, the police started
taking serious action. It continued for only one
or two days. Thereafter there was no action.
So, my respectful submission is that some
permanent measure has to be taken. As it is
said if she goes to the court, then the
proceedings will drag on for years together.
There should be some summary proceedings.
If it is found that they boy was committing
eve-teasing, then and there he has to be
punished. Strict measures have to be taken
then and there. Unless this is done, there is no
use of passing an Act or prosecuting through a
court of law.

MR. CHAIRMAN: It is l'0 clock. Would
you like to say something?

SHRI GURUDAS DAS GUPTA: Sir, let
the hon. Minister respond. We would wait till
then.

T w3it (st AT o arearhl) : wHfy o,
ST ST RIS 1, W0 (3N HRel 1
3R S TSR 1 AFABIR B T & IR H Sl
IS Uhe DI T, H 39 IG1 H 37T Bl HIg BT
g 3R § g g 5 7 R foed fbew o g9
THR B TR <@ ql oIl & e a/--gRd
¥ S8l B J8BR F W IR W § I8 Bl
fh , TSI AU ST H &,d8 USel STb] JReihi
W AR fEfh-are R fUT S T § 3iR
P 97€ T8 W Th &b HUR Igr<dl & | It could

be regarded as unnatural.
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people commit murder for money, people
commit murder to cover up a rape. But, this is
a murder surely for fun, surely for excitement.
It is, in a way, wrosc than the other two. In
indicates the state of decadence of society,
which no one can accept and no one can

reconcile with. w,ﬁww%%ﬁsﬁw%
? 3R PR AR fem iR &9 S gen
TAGATSOIY 3R gfTaHian?vr, &9 & WHR
IRA €, SHBT IRV 39 YRG! AHd g
ql ergE AT g9, SReY i g {6
HEl 9= 7afeT e ARy o & o ARy |
#5399 A g 98 9§ 9edd g & 89 99
FAHR & folv Jgds & 19 dd & ar
PSS BIg SUN 781 & TARDIR Pl A I |
W AT BS99 e 8 AR fdt & 79 7 9\ e
BT A1fRY S Hact A5 <€ 9™ A IR Th
ST | 39as! a1 et wel § Staw=i oft o
Felfh —

"What is more important is the
certainity of punishment rather than the
quantum of punishment."
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Therefore, it is our responsibility to see that
on the one hand the climate in the country
changes.

g S 7 YfesnfEdma Rived &) 91a Bt | H
ST 984 SITET AEAd T8l & | 98 98 | 8N
§HITSS # BRI | But this is not a man versus
women issue. This is a question of decadence
of society which affects everyone.

AEIGY, YT St 39 91 BT WBR
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g Afke & W, 989 IR S9H Afvel 3ifde
Sl Il €, 95 IR BT £ | :1u fiE 9 HA
W E 1Y AR R St $9dt B 8, S
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It is the women member of the
House who is more guilty. Therefore, it
would not be right to view these problems
from a man and a women angle.

fganfehe Arare € ik e guiom f
ﬁ@ﬂ% Td © P that is not the root of it. 1

would be inclined to agree with Mr. Gurudas
Das Gupta.

A S FRI-TRIYEE A &R A S T UhR
T S ST R gl IRaR 8, S99 3 3
I1d Fdercdt € fF —that a person can indulge

in murders shecrly for the sake of fun and
exictcment. It is these climates which have to

be changed.
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which should never be disregarded, which
should never be underplayed at any cost.
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Pl TAY When you think of the whole
society, I would always believe
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he is likely to be a better individual.
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we should never try, in any way, to underplay
of disregard tradition and religion, & FTHSIT g
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MR. CHAIRMAN: The House is adjourned
till 2.05 p.m.

The House then adjourned for lunch
at five minutes past one of the clock.

The House reassembled after lunch at seven
minutes past two of the clock, The Deputy
Chairman in the Chair.

THE DEPUTY CHAIRMAN: Now, we
have two things pending. We have a Bill
pending and we have the Speical Mentions.
Let us finish the Bill first because we had kept
the Bill half-way through. There are only three
speakers.

SHRI NILOTPAL BASU (West Bengal):
Madam, normally, the Legislative Business
gets precedence.

THE DEPUTY CHAIRMAN: That is what
I am saying. Let us complete the Legislative
Business. Then we can have Special Mentions.
Dipankar Ji, have you finished your speech?

SHRI DIPANKAR MUKHERIJEE (West
Bengal): No, Madam.
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THE DEPUTY CHAIRMAN: I thought
you had said that now you did not want to
speak anything. Actually, your party's time is
over.

SHRI DIPANKAR MUKHERIJEE: I know
that, Madam.

I. Statutory Resolution Seeking
Disapproval of the Oilfields
(Regulation and Development)

Amendment Ordinance, 1998

II. The Oilfields (Regulation and
Development) Bill, 1998—Contd.

SHRI DIPANKAR MUKHERJEE (West
Bengal): Madam, 1 was quite

happy when the Minister gave an assurance
regarding the coal-bed methane in RNA block
in Raniganj basin. But unfortunately, in spite
of that, the Minister has dragged the State
Government in this. As per my information,
this was the issue on which I was, probably,
shouting yesterday; I am sorry if I shouted--
with regard to this area, the clearance of the
West Bengal Government very much exists,
with effect from 8.1.1996. The State
Government of West Bengal has already given
the clearance. I am not sure whether the
Minister, knowingly or unknowingly, has
misinformed in the House. (Interruptions) 1
would like the Minister to clarify this point.

THE MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI K.
RAMAMURTHY): Madam Deputy
Chairperson, the hon. Member has given the
fact that the clearance was given by the West
Bengal Government on 8.1.96. Even
Yesterday, I told him that I had just received
the information from the officers; I would
verify that and come out with the facts.

SHRI DIPANKAR MUKHERIJEE: No, I
have not understood.

THE DEPUTY CHAIRMAN: He is saying,
I have not understood.

SHRI K. RAMAMURTHY: My officers
have given me information that



